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REPORT OF THE JOINT COMMITTEE
ON  ESSENTIAL COMMODITIES
(AMENDMENT) BILL, 1998

SHRI ADHIK.  SHIRODKAR
{Maharashira): Sir, 1 lay on the table a
copy of the Report (in English and Hin-
di) of the Joint Committee on the Bill
further to amend the Essential Com-
modities Act, 1955.

EVIDENCE TENDERED BEFORE THE

JOINT COMMITTEE ON ESSENTIAL

COMMODITIES (AMENDMENT) BILL,
1998

SHRI ADHIK SHIRODKAR: Sir, [
lay on the Table the record of the evi-
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dence tendered before the Joint Commit-
tec on the Bill further to amend the
Essential Commoditics Act, 1955,

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT LEGISLA-
TIVE AND OTHER BUSINESS

MR. CHAIRMAN: [ have to inform
Members 1hat the Business Advisory
Committce at its meeting held on Tues-
day, the 8th December, 1998, allotted
time for Government Legislative and
other Business as follows:—

Time Allotted

Business

1. Consideration and passing of the Marriage Laws — 1 Hour
(Amendment) Bill, 1997.

2. Consideration and passing of the Railway Claims — 1 Hour
Tribunal (Amendment) Bill, 1998, as passed by
Lok Sabha.

3. Statutory Resolution seeking disapproval of the (To be discussed 1o-
Central Vigilance Commission Ordinance, 1998 gether)
(No. 15 of 1998) and the Central Vigilance Com-
mittee (Amendment) Ordinance, 1998 (No. 18 of
1998).

4. Consideration and passing of the Central Vigilance 3 Hours

Commission Bill, 1998, after it has been passed by

Lok Sabha.

SPECIAL MENTIONS

Rising Violence against girls in College
Campuses

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Sir, I rise to draw
the attention of the House to a very
serious incident which focusses attention
on the rising violence against girl students
in college campuses all over the country.
The United Nations and the whole world
have been observing “Violence Against
Women” from 25th November till 10th
December and they are focussing their
attention on the steps taken to remedy
the problem of rising crime against wo-

men and rising atrocities against women.
Today, violence against women is being
used even as a weapon of war. Ironically,
on 3rd of December, when the United
Nations and all other countries are ob-
serving this period as “Violence Against
Women”, in Ambikapur, in Madhya
Pradesh a young college student, a first-
year student, Preeti Srivastava, who was
sitting on the side of the road along with
her friends, was brutally and savagely
driven over and murdered by four young
hooligans in a jeep. Of course, I con-
gratulate the Chief Minister of Madhya
Pradesh for having taken action. But the
issue doesn’t stop there. If you look at
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the report of the UNICEF which was
released yesterday, you will find that
education is one of the fundamental hu-
man rights; and particularly, education
for the girl child is the very foundation of
a civilised and developed

society. In these circumstances, when we
look at the horrible incident concerning
this girl, Preeti Srivastava, we have to
address ourselves 10 three or four major
issues. What was the crime that this
young girl had committed? Was it a crime
that she was born in India as a girl? Was
it a crime that she had survived all the
problems of drop-outs, discrimination
against girl students, discrimination
against girls in every strata of life, female
infanticide and all that? Was it a crime
that she had aspired for higher education
and gone to college? Above all, was it a
crime that she had reprimanded these
young boys who drove over her handbag
and harassed her—what is known as eve-
teasing? If all these were crimes, she was
murdered for these crimes. If all these
were crimes, I don’t think, We have a
right to call ourselves a civilised society.

A few months ago, an identical inci-
dent happened in my State, in Chennai,
in Tamil Nadu, where a young college
girl, Sarika Shah, was driven over by four
hoolligans, four young men, in an auto-
rickshaw.

would like to draw the attention of
the House to what is the position in
Delhi. In Delhi University, Jawaharlal
Nehru University and Jamia Millia Uni-
versity— all these are premier Univer-
sities of the country—91.7% of the wo-
men hosteliers, 88.2% of the women non-
hosteliers and 85.7% of the women resi-
dents, who were surveyed by the General
Group, talked of sexual harassment on
the University campus’ roads. These wo-
men said that they faced harassment on
campus roads every day; and, sometimes,
many a time on a single day. We have
not forgotten what had happened in
Jawaharlal Nehru University where, in
Pcriyar Hostel, a girl was molested by
her fcllow-students; and the bizarre gang-
rape of a retarded minor by the Universi-
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ty employecs. Therefore, all over the
country, in insitution of higher learning,
the girl students are being targeted, vic-
timised, abused, molested and sexually
harassed. This speaks very ill of: our
society. The problem which we have to
focus is; there is an undefined grey arca.
Our criminal law is highly patriarchal in
nature. There is a very undefined grey
area between the crime of rape, i.e.
section 375 of the Indian Penal Code;
and eve-teasing, i.e. Section 509 of the
Indian Penal Code. It is within this grey
area that most of these crimes fall and
the Statc is not able to take action,
proper punitive action, againsts the offen-
ders because of this grey area. Eve-
teasing is regarded as a juvenile prank.

Sir, adequately scrious attention is 1.t
being given to eve-teasing on campuses
which has led many parents to rethink on
the whole question-of education for girls. .
Therefore, 1 would like to draw the
attention of this House to this very seri-
ous problem which will put in jeopardy
the whole question of higher education
for girls.

The literacy level for men in this coun-
try is 65 per cent and above, whereas for
women it is less than 33 per cent, if you
take the all-India figures into considera-
tion. At the same time, at the primary
school level, we have 49 per cent drop-
out of girl children by the fourth standard
and 68 per cent drop-out of girl children
by the eighth standard. As the secondary
school level, it is 34 per cent for girls,
and for boys, it is 65.5 per cent.

Beyond that, the 30 per cent or so-
—who pass the secondary school and go
into higher education, face this kind of
problem. To put it very specifically, there
is a new breed of young hooligans who
come from wealthy families, who drive
around and terrorise these girls. They
think that it is symbol of power. This girl
was attacked because she dared to re-
primand them. These young boys drive
around in jeeps, auto-rickshaws and on
motor-bikes and terrorise the girl stu-
dents. They think that it is a symbol of
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manhood. This is a symbol of degenera-
tion of our society, desensitization of our
values.

Therefore, it is very important for the
Government to take note of this. In
Tamil Nadu, we passed a new law by
which a very serious punishment is being
given for eve-teasing. Flying squads have
been set up. Not only woman constables,
but also flying squads of men, go and
stand near the colleges, especially at the
time; when the girl students come out.
They immediately take action against the
offenders. The punishment is one year
rigorous imprisonment or a fine of
Rs. 10,000. All these things are not
enough. We have to sensitise ourselves.
We have to understand the magnitude of
the problem. We have to define this issue
because, unfortunately, the judiciary has
not taken adequate note of this. The
judgements which were given in 1929
were very forward-looking and very liber-
al judgements which took the problems of
women very seriously.

Now, unfortunately, the trend of judi-
cial decisions has been to suspect the
character of women. Even in Tamil
Nadu, when this Bill was being discussed,
what many of the learned MLAs had to
say was, the girl students should learn to
dress modestly. We have no two opinions
on whether we should dress modestly. Of
course, the girl students should learn to
dress mudestly. But this in no way de-
tracts from the solemn responsibility of
the State to protect the girl students and

the importance for men to behave in a
cultured way.

Therefore, 1 feel that we should take a
very serious note of this problem at an
all-India level because if it continues,
none of our girl students will be able to
attend institutes of higher learning.

Sir, the issue of difference between
eve-teasing and the crime of rape, the
grey area, in the Indian Penal
Code—should be addressed to. I call
upon thc Home Minister to address this
question and bring about some suitable
legislation which will have teeth. Sir, |
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seek your indulgence. The Home Minis-
ter has gone on record, speaking very
strongly, that for rape, there should be
death penalty. We welcome the strong
attitude of the Home Minister. I would
like to bring to the notice of the Home
Minister one more issue. It is not just a
question of death penalty. Death penalty
alone is not the deterrent. It has been
found out by scientific studies that in an
offence like this, the certainty of punish-
ment is far more important than, death
penalty. Unfortunately, only 33 per cent
of the offenders in rape cases ever get
convicted. So, if a man who rapes some-
body today is going to get punished only
ten years hence, then there is no way that
it will act as an cffective deterrent. So,
the certainty of the punishment, pursuing
the conviction, finishing the legal remedy,
the legal proceedings, as quickly as poss-
ible, are far more important than the
actual question of death penalty. So,
these also should be taken into considcra-
tion by the Government because in cases
of offences against women, the victims
arc being victimised far more by the
remedy than by the problem itself, by the
long-winding rape trials. Therefore, 1 call
upon th¢ Home Minister to focus upon
this issuc immediately and to take all-
India steps, maybe, convene a meeting of
the Home Ministers of all the States so as
to ensure that girls who are studying in
campuscs get protection, and they are
allowed to pursuc their higher studies.

PROF. (SHRIMATI) BHARATI
RAY (West Bengal): Sir, I want to draw
the attention of the House to the rising
atrocitics against ‘women. Since I am at
one with my previous speaker, I will not
repcat the arguments made by her. I
want to mention that this sort of at-
rocities against women will have two

adverse effects on society. Firstly, it will
stand in the way of women’s education
and, secondly and more importantly, it
will stand in the way of women going out
of doors. People will start advocating that
women be again confined to their homes,
if for no other reason, at least for physi-
cal security. Regarding the recent inci-
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dent that happened, the crushing of wo-
man’s hcad by four young men, to de-
scribe the incident as shocking is an
undcrstatement; to demand justice sounds
so heckncyed. The particular area where
it happened is not important. My point
is, it could happen in a country called
India and we, all Indians, must hang our
heads in shame that it happened in our
country. Why could it happen? Why is it
that such instances can happen? 1 will
mention  three  points  very  bricfly.
Numbecr one, at the back of our mind, we
know that women arc not social-equals;
they arc inferior-beings and their lives are
chcap. A woman is a piece of clay.
Throw her away or throw her down—as
it happened in this particular case. Sec-
ondly, pcople have started believing,—I
am sorry to say this—that with wealth
and the right connection yo# can get
away with anything. The process of law is
so slow that it takes 10 to 20 years to
complcte a case, and by that time people
lose intcrest. T urge upon the Govern-
ment to sce to it that processes of justice
and law—though it is a State subject—be
expedited. Thridly,—this is the central
point which I want to make today and
alert the House—a dangerous trend is
therc. When we were young, we used to
hear about murders for gain or murders
for rivalry. Now, we are faced with a new
development, namely, murder for fun,
All those games like football, cricket and
volley-ball are losing their charm. The
trend is, ncw excitements must be sought,
ncw amuscments must be found. There-
fore, turn to cve-teasing, harassing wo-
men or crushing their heads. This is a
dangerous trend to our socicty, polity and
culture. Sir, I want 1o look beyond these
stray incidents, to the threat that is loom-
ing bchind us. There is the hunger for
excitement—not by climbing mountains,
not by discovering ncw lands—but am-
uscmcnts at the cost of others, especially
women. Sir, I don’t have words to articu-
late the deep anger and the deep resent-
ment that is boiling within us. Every
word seems to be inadequate. So, I will
not say anything more. I will only request
the Government, thc Home Minister,
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through you, to see 1o it that all cases of
atrocitics against women are dealt with
swiftly, summarily and in an exemplary
fashion.

it Toesh (A WeW): Wl S, 9 2w
o wfeensl % S ey, srER SR R
= v € @ 9w fe R o faw
W R E ok R ww wm R Y s
duforr denall F &, 7 Ve dwnell T &
@ 3= fagn ach Bt €1 T Ry ¥ ™ W
e geem #— akantt s faen
t—affigFrR 3 w0 4 Ream B ud ¥
FeafaeE @ @ 6, T a1 #, Tww W
& o AW gen ® R W W 3w we w®
T 1 U weR o e W W sitarea
a7 9 39 AfeEl F wy s % o ¥ fA
F 11 T Y RoA-arm F W W @ R
w9 g8 TR W F g sk IRA e
fofm o % S S =emd 1 @ om Y Ry
fran @ fody #0 arelt o & S 9 9@ &
3k 3 o 9 @ TgE T gu A I T o
W@ oew ok A @ o W @ TR oA
fra o & gl Sty A g o1 38 81 %
I RR § A g G g wen aga ik §
i 3% R o ¥ e ¥ W 9w A fe
& T R 5 f gufe R A 9w e e
W= ¥ a WHEE ToRE Y #E R T e
99 @ 7% I8 @ P ff = aw A
T ...(HTUR)...

Forh v @ed (ERE): W, W WA
% ooife o A W L (REE).

sit Toaeh: S 7w § aw g =@ A
.. (FAgH)...

Furh Wi wed: ®, W o 2 R W
W ¥ AR o P W W @ R
got Torifa @ 9% T R This is very
unfair. Wc won't allow this. (Interrup-
tions)

SHRIMATI JAYANTHI NATARA-
JAN: We can also talk about Rajasthan.
(Interruptions)

st Tuash: e R o P o =
1 39w # A wP g o e
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W OF UN R F A @@ e g
L. (E8uH).,..

T TN WU AR SR W W
A ¥ A we A | A TE W
i F® g5 T B Ol A wE an
I fy O L (FWAA)...

gimt stom =l (R ww): wwfy
meicd, 3 U | USfa o & R # s
@ 2. (sEu)...

SHR1 MD. SALIM (West Bengal): It
is an unfortunate thing. The Members of
the House have raised this issuc. It is not
to be politicised. This is a social problem,
(Interruptions)

SHRIMATI KAMLA SINHA (Bihar):
This is very shamceful. (Interruptions)

st guas: wadfa f, @ aw ww R ek
& 7m ¥ W @ Y A L (EEaE)..
aefa A, wE R T oa WE E owa
o (FEU)... SO & aere Fwr 48
& R L (FEum)...

st mamafa: o @, wie .
qH)...

FAER WAR TS 3R R W WA D
Trfd FoU D A 'EE X W A I
L(Faam) ...

# gumafy: faepa S ¥ Wm T@ Swen
am o1, @ A3 4, N F fr 97 R g
Y o m oAl e wfuy G99 St o B gw
FREA ¥ F IR A FeN ged ¥ o fuk
RNA MR AW REAMA
W IHL, s AR hww
R A a@ R g fon e @ T A
«..(TEER)... MY ;S FeA ¥ A FRw)

i voeet: sl W, e faege
Hawg N i daa s w@aed
@I @ 2 & f FoF @ e B
..(FEUR)... ofF @ S g -
Fidl f WE ¥ W wR AP FA TG
stk a7 *fivi e ¥ wrr oyl afed ) gafe
@ w ¥ .. (aum)...

..(=a-

SHRIMATI JAYANTHI NATRA-
JAN: This is not fair. They are trivialis-
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ing the issue. That is why women are
suffering. The BJP never understands the
problem. (Interruptions)

SHRI NILOTPAL BASU (West Ben-
gal): You cannot look beyond your nose.
(Interruptions)

it qwmafa: 7€ gl 99 FE Q@ ¥1 oW o€
BRI R E L (HEEH)..

it e e e w g, T W
fwa & @ W@ §) A wER W A R
mit s v g ¥ 9 o W R R
¥ ¥ fore § =i U weelt % W s
# afa =t wet ey, 3 Wl W @
Y ow ot weR W # osEhm g ?
..(TTaER) ...

FA w0 wd: T ooEfe T eR
) (eEa)...

sit wwfa: faw o9 98 9@ FE o ¢
39 R o @@ #E @ 81 oW @Y SW
FEw| .. (=FEmA) ..

oft Higure Weitn: S Wi at ¥ IER F
¥ fom % g @ L (SagmA) ..

WP J,ot-aﬂjw]f
FED L L oL

sit gumafa: fgu s fok oF 9@ FEe
;@ ¥

st veas: s 4 A o O W@ sm ww
W I S9 WG Q@ § 1 (SHEAE)
3T R Fe H G € A s wEem @ ¥
) A R AR @ wE W R ) e TR
oSt ow woAhE ¥ 3 IR R ww
e ¥ b M I ww A W N A W o W
@ e R R A A et A s
el A Wy @ R AW W R
R F .. (TEYRA)...

#{ ITransilteration in Arabic Script
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Farl 0w Td: 9 T oAl aR
& [ =@ T

st qumfa: e A @ g wE -
Ha1 98 & 5 A9 IS ¥ qE O | IS
e I o wa E R o J e R, W@
| R W e § i R e s

) oo o w9 e B R

SHRIMATI JAYANTHI NATA-
RAJAN: Sir, the Home Minister can
reply. (Interruptions) Please. (Interrup-
tions)

PROF. (SHRIMATI) BHARATI
RAY: Please answer. (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: We are requesting the Home
Minister (Interruptions) We know he is
not bound to answer. We are requesting
out of our concern. (Interruptions).

MR. CHAIRMAN: Shrimati Jayaprada
Nahata, Please.

sl SrasEy A (T WE): wwfd
ey, § on Red AR Aindt st R
o Y I AR W wd § R TE TN
e § Fh ne R A ) g 94 ], o g
fraeE I &1 59 u A Afgensl #t &
fore sigon 3 IR @ SR Son fad S &
® 9§ 5@ F W el § IR FuER
# 1 7 § N ITH T Th Torifew o1
Rean e & an erEReR &A1 R S @ SR foR
T a9 T8 21 9 & @ A} W A A
2§ A T A R $ TR W Ew
W & W HEER §, | e o7 ¥ 7€ W &
diferm owen 31 dW TRW AW W Wy K
g0 3, wo aReg ¥ BT S WA W
geE o g o) A T fog
dfwe Fem T o T &1 W u-am A
A 3 A el A R 1 9E I e el
F RN W@ R 9 T & fow R WO
¥ o & A I Heaw B gy WS TG
A & 5 9 F1 o9 A T Terw AmE Ao
FEFRIWM @R A RMWWER A
&

W W TR W i St A A @ A
o =en | 9 onedt W § ufeen s A
W wRd @ we afe B oandt
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& T ¢ I T UF | uiEensh @
®E 3 9 T W FA A 9@ FQ ¢ A W
% W TR W FF WY sWEw fadam
Af §) 9% FROT A S W R @
w & aw ved ¥ W g an @ R wR I
Y TR} 8 W R T TR R g w
@ ol 2t A A v T w g G oo
qfew

ey, o7 ¥ 59 gt ¥ o W i
aes A A orRa @ Fk g Wb @ @
TG 92 A IW A o Ay A F e
IR § IT® I wEE B W

simet wen forgr (frem): wmfy wéa,
o W A qegeE o 3 semn @, f e
# I TG R § T ag @ TewP
foma # 1 fegEm @1 STIE g 9 WE A T
sk T &R # g% fea @— We are 2ll

equals irrespective of sex, religion and
culture.

TR a7 A o T 3 RgEe 3 a9 o
ofiemt 29 & # ¥1 We are secand-class
citizens. ¥ T W 7@ e Fem w R
god 5 i @ 58 am W 2 fr fegwm &
frgell A Tt @ fre 2 ot feg Wl A
A ugl el &, 3@ B A F@ @ R, g
A ot {1 ... UK T AR FE A L, T
¥ IR ITIRR A ¢ IR 9g RAlRA dga
@ 2 A AR W W G R I
¥ sman ¥ R fr ow @ TG W HAEd
FEd & o o, JoTe O | AW ¥ AT@E
¥ 23 9% vg, 9% wga i 9@ 21 T e
feeeht G, SamE™ TTE e, @
T G, T T IO ¥ 3 T9 A, ®
e A€ T 24 ¥ Fren A SR €1 R forene
¥ G g FOW & A T agH e @
o 1 sua fret 3 95 e | vw TR & wE 3
M W U A IEH W R Anf 3 AR
| o% froet we & o@ &1 T T ®
TR, W T W 21 ¥AT T e H A )
N WA FE 1 @ R? WA @ §?
INFRAT W AGEF T D@ E
fF 6-6, 7-7, 8-8 WA & WERT W ST W A

i W AP 12213 W

Al syt @AW IR
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READ TR A Fan @A@Y
ol FE-wE ¥ srgar ¥ A @ o R
oo : @ g0 el el w R @
s &, e &, we ¥ v A, =
qel W2 T gAN? Qodoade AR F WA
C o W@ R AR R R v @A da
ag F&l W AN N W AR Y W W oW
# T ACh? W T F TR I R
R S MA@ Y WA
Pl s 81 & Fef= @ @ ¥) o
S B PR T WP E e AR
3 oS B ® ¥ Q@ g we call it a
global village. ¥ gall A sroRal ® W&

W g o & dam
0 3l A dE R ¥ W A T @ o
T ? fr g Jmgereh A2 @ @ ¥ ok Rramm 2
IRME IR MR L, Faa o @ 9 W
IS sk mE AN S au ®
Fm 7 R, WS W T 2 10 Fe
dar d B2 ¥ e w1 W w=? W
RIATR NPT gAY
ZET 1 T W A e R
Fiafdd & w3k @ W @ fed ) gorm
™ a) e g—

“Why yeuth is not in revolt.”
93 73 nedd g0 gREl R ¥ youth are not

revolting. € FM because we don’t have
time.

it IR EIm @A
g @ T @) AN R @ T A
I W A, v @ 2, ded C1 W
o w0 ¥ FW T e ow RE @ R
el R G, o R @ 4 Rl

W TR R W A TE
s SRl 7 ¥ AR Justice delayed
is justice denied. ¥ wfew W = ¥ f5

g B[ A W @ a9 g S e |

PRl | 319 el B Fokd ot 3w A < dmid
R AW DR e R
FEFOTE M AR |

494/RS/F—8-A
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SHR1 S. VIDUTHALAI YIRUMBI
(Tamil Nadu): Mr. Chairman, Sir, I as-
sociate myself with the sentiments exnre-
ssed by our sisters here. Now it has
become an acute problemu, net in one
part of the country, but threughseut the
country. HoW has it beeome acute? I feel
the culprits think that after having in-
dulged in such type of activities they can
come out free by spending meney. This is
their thinking throughout the country.
Apart from this, there is eultural degra-
dation of our people. We have seen in
yesterday’s and today’s newspapers that
even lesbianism is boing justified in the
name of culture and v things. When
it is so, we should be very careful about
it. 1 feel that it is also a sort of terrasism.
Sir, as far as our State is concosned, what
we have done is, wo have immedintely
passed an Ordinence. Fuis hos boan re-
ferred to by an hon. Mowdww. Soversl
people related with this inslient were
arrested, Fellawing the Osdinance, an
anti-ragging Act was adopted in the

. Tamil Nadu Assembly on the 27h of last

month. In that we have actually provided

. for stringent punishment. Dicbedy can

escape if he indulges in such actiwities in
our State. What I feel is, such an Act
should be adgpted in every State. The
Home Ministry can collect the informa-
tion from all the States and then they can
call a meeting of all the party_leaders.
They must find a way out. After collect-
ing the inforization snd ideas frém all the
parties, , they can tske action. They will
also know the reasons.

I forgot to tell you anpther important
thing. 'a year back, a was pas-

. sed 1 know, I should het discuss about
the judges who delivered that judgment

but, at the same time, ‘this august House
is entitled to discuss about the judgment

.delivered by them. In a case, a rapist

belonged to an upper caste. They said
that if he belonged to the upper caste, he -
would not have raped the girl at all. This
was the judgment given by the High
Court. They said, the rapist belonged to
some so-called high caste and that is why
he would not have raped the girl belong-
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ing to a lower caste. If this is the type of
judgment we receive from a High Court,
then we -can imagine how the people
would come out from this. Therefore, 1
feel that this should be taken up with all
seriousness. It is not a party issue or it is
not an issue belonging to any particular
State. The issue concerns the fifty per
cent of the population in our sub-conti-
nent. Therefore, I feel, it should be taken
with much seriousness. Proper action
should be taken after getting the ideas,
information and particulars from all the
party leaders.

With these words, I conclude.

Thank you.

shwdl o =mf: wofa wdew, # sEd
REA ¥ e IR ¥ I AR @
A W & F& ¢ 5 o ag M sharem
Ry & & 9t o o s & fop ) Foaqes
MET QWA R IREFFR
P &, A 7@ wed B 3w B W
WS, € YS AN AR AW | F aR
& T R T T R ¥ o afgenel @
g 98 few o whE @ T dan
e { R ¥ o § koW
FER & ufa wiensl o= 98 faer)
oM & % srEer # } R dgaw P F e
W A # wET sEen § okt @ @
ufeen A f6 25.11.96 N @ T, Fw @
sfre et g &, P Tw SvTe F o
= T 9, 39% ufq 3 wm A e fen ww
qf #0 | vt ¥f & AR woe s § 3@
aet g mfeen 1 F@ oo fr 3@ o 3 e
o TR o T8 T T A€ e
sfad aFmem o g € W o sk s
Iu F a0 W B T A et § @
feensl B A & W Aw T fean
qest o @ e &n fufret wew § 7@ F
Th e 78 A ¥ wD A W G o
sh g T @ W A @ F Wl

i 99 e d ofen < @
shiffaa w3 a8 W 5 W §1 AR Heens
% figer # 2 78 fom A fR v 98 ¥
fe fegem 3§ ke = 3 ot 31 Al S,
Afgen sdaee & fau wfeen fomn, =feen
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WTCT, TEen FEW A T T
A IR Tt R WA R T
% o W R Y, W RE T
TR # & 3W wed feein wRfewa %
Raers # 78 @ "M wd § 6 g st

Hfeerell ¥ SR TR & D1 T A0 IR
fearht s W R} w1 w g

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, I endorse the views
expressed by my colleagues. Sir, it is not
only a question of women being victim-
ised or women being terrorised. That is,
of course, true. Sir, there is another
aspect of the picture. It only reflects the
decay and decadence, lack of values and
a situation of uttar anarchy in the society.
Let us not zssume that victimisation of

. women is the only aspect. The other

aspect is the things that are happening on
the campus with regard to our young girls
which reflect the moral degradation. That
is taking place not only with regard to
girls on the campus but it is an all-round
phenomenon and indicates an alarming
situation in the country. Sir, another
paint is also very important. A new
section is developing in different cities
which is known as the neco-rich section.
These people are maving in Toyotas, and
on motorcycles with their pockets full of
hundred-rupee notes. These people, these
youngsters, are mad for adventure. Their
parents do not take care of them. These
parents go to the midnight parties and
live a high life. Their children are left to
rot. This is also an expression of that.
You kindly look into the sociological and
socio-economic  background of the
families of those youngsters who are in-
dulging in these atrocities. Therefore, I
request the hon. Home Minister to kindly
declare as to what their programme is to
tackle this lawlessness in the universities.
Sir, this also speaks of the growing law-
lessness and disorder in the wuniver-
sities....(Interruptions)...

SHRI SAGH PRIYA GAUTAM (Ut-
tar Pradesh): Sir, we are talking about
atrocities on women...(Interruptions)...
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1 am coming to that. I am not going to
say anything about the Aligarh Universi-
ty. Sir, what I am saying is that there is a
serious disorder in different universities.
It is not only in one university. There-
fore, the Government must take care of
this problem. They must take care of this
problem in coordination with the au-
thorities of the universities, colleges and
other institutions. There canot be a sing-
le-point programme. There must be an all
comprehensive programme. I want the
hon. Minister of Home Affairs to declare
as to what they are going to do with
regard to this growing menace.
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SHRIMATI SHABANA  AZMI
(Nominated): Sir, I rise to associate my-
self with the extremely important issue
raised by Smt. Jayanthi Natarajan. Sir,
violence against women is on the increase
because it has the tacit approval of the
society. It is a way of excercising power
over her so that she remains confined to
the domestic space and the role assigned
to her as a housekeeper. It is because
women wish to change this situation, they
are demanding, they are negotiating more
space for themselves and because they
are becoming more visible. If you look at
what women movements have achieved
over the years; if you look at the wo-
men’s conferences right from Nairobi to
Beijing, you will realise that women have
been successful in negotiating more space
for themselves and in saying that we wish
to be included in the global dialogue that
is taking place; whether it is in the sphere
of politics, whether it is in the sphere of
development, or, whether it is in the
sphere of arts. As they are becoming
more visible; the patriarchy stands
threatened. Increasingly, more and more
attempts are made to see that she does
not step out of line. That way, the
upholders of morality are going to decide
how we should protect the women. Is a

woman not good enough to think for
herself.

Sir, 1 agree with my ‘colleagues that if
attempts to confine women are not re-
sisted, it will result in the girl students
being pulled out of educational institu-
tions by their parents who are anxious for
their daughters’ safety. Sir, through you,
I wish to draw the attention of the House
to the fact that this matter should be
given all the seriousness that it deserves
so that we recogsffise the dangerous sig-
nals. We recognise that behind this at-
tempt to beat the women into 2 mould
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that is' decided by a patriarchial order,
the very basis, the very fabric of our
country that we are so proud of, stands
threatened. We have to recognise that
what we are dealing with here is, chang-
ing the mind-set — the mind-set that
recognises women and accepts them to be
intrinsically inferior to men. It is a pity
that in our society, in spite of the fact
that women have taken so many strides,
in spite of the fact that women have
achieved so much, we still meet with a
situation where the birth of a daughter is
greeted with tears and the birth of a boy
is greeted with ladoos. It is this mind-set
that we have to change. I would urge
upon this House to give it the due
attention that it deserves. Here, I would
like say with some disapointment that
when this very urgent issue was raised by
Smt. Jayanthi Netarajen and Mrs. Bharati
Ray, and whem thoy were talking about
u, an 5 B8 Mhuse, there was a

&ﬁ&mﬁe women’s matter
g about it.

mm meks No, No.

SMT. SHABANA AZMI: Meanwhile,
we could stand up and say over
here... :(’!') 1 am sorzy, Sir, but
that wis ély an ifiptession created
and I would say that this matter is
not...(fsieeuptions). This matter i not
just a women's iagve, this matter is for all
wembers of the ¢ivilived society. Thank
yoo very much.

SHRI R. MARGABANDU (Tamil
Nadu): Sir, therc were -~ two incidents

h«mmmmw bag. There
were & Jot of possons sitting in that train,
‘but pubedy e Sorwand 10 help the girl
or wat dating caoigh to ask that boy as
wm‘*k“ the gﬂ. Ultimate-
Iy, the oy sheew dhe girl from the train
and she died.

Thiese was another incident. Because of
evestensing, the pirl committed swicide.
“Phes ape e twe Instances which mude
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My respectful submission is that mcre
passing of an Act is not sufficient. My
point is, which girl will come before the
Police to submit her complaint. If the Act
is there, then the complaint has to be
initiated. Which girl will go to the Police
Station to file her complaint and which
girl will go to the court and give evidence
in regard to eve-teasing where she is
likely to be humiliated? So, mere passing
of the Act is not sufficient. As a matter
of fact when the suicide took place, the
police started taking serious action. It
continued for only one or two days.
Thereafter there was no action. So, my
respectful submission is that some perma-
nent measure has to be taken. As it is
said if she goes to the court, then the
proceedings will drag on for years to-
gether. There should be some summary
proceedings. If it is found that they boy
was committing eve-teasing, then and
theze he has to be punished. Strict
measures have to be taken then and
there. Unless this is done, there is no usc
of passing an Act or prosecuting through
a court of law.

MR. CHAIRMAN: It is I'o clock.
Would you like to say something?

SHRI GURUDAS DAS GUPTA: Sir,
let the hon. Minister respond. We would
wait till then.

TR R (sit o angamuR): whmfy
#, ddt SR A A, W () W
73 3R A% el A ShaEg R 9 F A
AR R Y W Aw YA A
ag, wm § ol & A € 6w s Rl
Reem # w9 W0 TR 1 g A @ wn fR
et R o 3, ¥ 9@ dw d
B 70 TR Y o F e oEm oW F
I IR W et P oo, wew A S
¥ 3, a8 TR I [ W R RefFr-aay ®
e TRHFRFAAIGE S

I 95 3 $1 It could be régarded as
unnatural.

B o wew, A w3 Rwe) A WA
o€ du W § M R W W w
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FA 3R 39 G T 3] T R T ™ IR
3 T B d8a 29w 3 B %, R W @
& %, afm i afre 3, wh B T TR
s A g we oW oA & R e
i v @ erE T @ o S e
T & 3 F@ % people commit murder for
moncy, people commit murder to cover
up a rape. But, this is a murder surely for
fun, surcly for cxcitement, It is, in a way,
wrosc than the other two. In indicates the
statc of decadence of socicty, which no
one can accept and no one can reconcile

with, %, @ 71 @ §, # @ w ¥ ok s
gl fog ol w1 S gen hweda i
oy, g9 $9 WER F9 8, 3aE SRom
@ TER @ faf e @ W W W),
e W S fR wE W T el e
fr 3¢ orrt afee) 8 W a X @ W@ N
wed § T oW See ¥ fo geds #
T R A Tgee B WE A8 ¥ Ao
A IR T R A D w A ¢ ok e
Fm A WA e afen fF ¥ o &
TR A AW T ACT| AR T0 e
@ 2w A Y ww
“What is more important is the
certainity of punishment rather than
the quantum of panishment.”

I g < S R daR T 3, IO
3 oo wam, B o @ weER W s
w1 wsht Al R e i € 3g e
frew & W g3 78 R—wm, Emd 3k
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o ¥ w9, A AR T, |
At e S R B 20 N A W
wug fplg SO TR ¥ W Wk RREE
fon |, e fren R 3% 3 W ok
W WA F fege w©W 8 & afer
e w9 | Sew femge, P w9 § o PR
W @R & owvd & R fm @ Y @
FF e € andt st ¥, oPR well-wE
o ol wrn € ww A A ol s §
e W @ v gf W R 8, 6 e Wk
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1 3@ FEl R e ' GE?
o Ts el T, 5 TR W YR
F WA S T | Therefore, it is our
responsibility to see that on the one hand
the climate in the country changes.

e 3 3 Yarfiaa fmen @ am @ &
R aR @ wew A g1 5e a@ A &,
AT ¥ M1 But this is not a man
versus women issue. This is a question of
decadence  of socicty which  affects
cveryone,

wEEd, YA S 7@ @@ # EeR Hof fR
ofiari # S arag ok srerem d § ofeer
Wy, 5gd N 3@ ofgen o b A 2,
aga A B B Il ot A P dm R0 2
an fo Tt F B ¥, T agE AR w
aa 2 fe—

It is the women member of the House
who is more guilty. Therefore, it would
not be right to view these problems from
a man and a women angle.

R ¥ T 3 that is not the root of it.
I would be inclined to agree with Mr.
Gurirdss Das Gugpta.

¥ < Frl-rwtm ond & o A R A v W
dan ol w e Rew ¥, 3w Y A A
Faad & B— that a person can indulge
in murders sheerly for the sake of fun
and exictement. It is these climates which
have to be changed.

TR &t A wi-ai 3, W, o
A 3Td %, W W T IS @, ¥ I
g w6 S oo A 3 0 @),
P e W, F9 e o, Fa faeme
e, aw @y § deged 9 da ¥
dumdt ¥ which should never be disre-
garded, which should never be underplay-
ed at any cost.
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g FRTHRt When you think of the
whole socicty, I would always believe

T qOEdH TR A9 vd % W, 3w
aed & W Wi 8, PR B st @
ok %8 FW W F W TWE ¥ SR %
arg 3, &% M, o wfoE @ §— Onan

average, he is likely to be a better
individual.

R T i o =, @ HUE A
s M| ety A g T E P
we should never try, in any way, to
underplay or disregard tradition and
religion. & #mgal § 5 W % wWER =
g ¢, @ o feww & ¥ v
w6 BER A e Tt sk
afghes ¥ & A F foed v F W
e # efen W W I e A o
fem % T8 wER WW A WHEK § TR
avwh # 1 3R T RIE o W @ sk
wm w0 5 o Wl wth

MR. CHAIRMAN: The House is
adjourned till 2.05 p.m.

The House then adjourned for
lunch at five minutes past one of
the clock.

The House reassembled after lunch at
seven minutes past two of the clock, The
Deputy Chairman in the Chair.

THE DEPUTY CHAIRMAN: Now,
we have two things pending. We have a
. Bill pending and we have the Speical
Mentions. Let us finish the Bill first
because we had kept the Bill half-way
through. There are only three speakers.

SHRI NILOTPAL BASU (West
Bengal): Madam, normally, the
Legislative Business gets precedence.

THE DEPUTY CHAIRMAN: That is
what I am saying. Let us complete the
Legislative Business. Then we can have
Special Mentions. Dipankar Ji, have you
finished your speech?

SHRI DIPANKAR MUKHERJEE
(West Bengal): No, Madam.

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN: 1
thought you had said that now you did
not want to speak anything. Actually,
your party's time is over.

SHRI DIPANKAR MUKHERIJEE: I
know that, Madam.

L. Statutory  Resolution Seeking
Disapproval of the Oilfields
(Regulation and  Development)

Amendment Ordinance, 1998

1. The Oilfields (Regulation and
Development) Bill, 1998—Contd.

SHRI DIPANKAR MUKHERJEE
(West Bengal): Madam, 1 was quite

happy when the Minister gave an
-assurance regarding the coal-bed methane
in RNA block in Raniganj basin. But
unfortunately, in spite of that, the
Minister has dragged the State
Government in this. As per my
information, this was the issue on which I
was, probably, shouting yesterday; I am
sorry if I shouted--with regard to this
area, the clearance of the West Bengal
Government very much exists, with effect
from 8.1.1996. The State Government of
West Bengal has already given the
clearance. 1 am not sure whether the
Minister, knowingly or unknowingly, has
misinformed in the House. (Interruptions)
I would like the Minister to clarify this
point.

THE MINISTER OF PETROLEUM
AND NATURAL GAS (SHRI K.
RAMAMURTHY): Madam Deputy
Chairperson, the hon. Member has given
the fact that the clearance was given by
the West Bengal Government on 8.1.96,
Even Yesterday, 1 told him that 1 had
just received the information from the
officers; 1 would verify that and come out
with the facts.

SHRI DIPANKAR MUKHERIJEE:
No, I have not understood.

THE DEPUTY CHAIRMAN: He is
saying, 1 have not understood.

SHRI K. RAMAMURTHY: My
officers have given me information that



